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just before me referred to the | hardship that 
may be caused to certain people who have been 
residing here for, as he said over 25 years. 
Well, all that I have to  submit in that regard is 
that if he had really taken time to see the 
simple amendments that the present Bill seeks 
to introduce, he would not have come to that 
conclusion, It very well says that J people of 
Indian origin who have been in the country for 
a period of five years are entitled to claim the 
citizenship of our country. And even Clause 2 
of the Amendment Bill only places an embargo 
on the claim of citizenship by those people 
who come to the country after the passing of 
the present Bill. All those people who were 
born in the territory of India before this Bill 
takes the form of law will not be debarred by 
the new provisions, and hence, I feel that there 
is nothing as sirch which debars those people 
who may have been in this country and who 
fulfil the requisite conditions to tclaim the 
citizenship. 

Finally, Madam, I would only refer to 
one provision, that is, Section 6(A) "which 
was introduced by the amendment last year. 
I would like to bring to the notice of the 
hon. Member who was just speaking before 
me that the present restriction of the 
definition of the words 'Indian origin' 
would not affect those persons who are 
covered by the provision of Section 6(A)  
of the principal Act. 

With these words, Madam. I support the 
Bill. 

THE DEPUTY CHAIRMAN. - Now the 
House stands adjourned for lunch. We will 
meet  again at 2. 30 P. M. 

The House then adjourned for 
lunch at thirty minutes past one 
of the clock. 

The House reassembled after lunch at thirty-
two minutes past two of the clock. The Vice-
Chairman (Shri Pawan Kumar Barasal) in t'he 
Chair. 

STATEMENT  BY MINISTER 
Enforcement  of  Environment   (Projection) 

Act, 1986 
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DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh); Sir, we welcome the 
announcement that the Bill which has. become 
an Act is being enforced and implemented 
from today. We are verj thankful to the hon. 
Minister for the set tlement which  he has 
made just now. 

Sir, as you know, ecology is the most 
important thing for the biplogical existence of 
species, whatever the species may be, whether 
it is man or a plant or an animal. Unless the 
ecological balance is maintained, the entire 
evolution itself will come to a standstill. That 
is way. it is of the greatest importance. But as 
you know, •we have been very liberal at times 
in giving licences to contractors, forest con- 
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tractors, industrialists and so on. These people 
have been given licences right and left. As a 
result of this, most of the forest areas have 
been denuded. Now, we ttave only 16 per cent 
of the land under forestry. This is the greatest 
danger to our country. Unless we 
methodically take up a plan of afforestation 
and give sufficient money to the States so that 
the forestry programme can be successfully 
implemented, it  will  become  very  difficult. 

Take, for example, industrial wastes. We 
know quite well that it is the international 
agencies which have come into the picture, the 
multi-nationals and theii collaborators who are 
responsible for this. They have got strength 
enough to flout all these Acts and rules. You 
know the fate of the drug industry in our 
country. There are 40, 000 patents and the 
World Health Organisation has said that 200 
generic drugs are sufficient to cater to the 
needs of the entire country, and that me-
'dicines at cheaper rates can be made available 
to everybody. But we have surrendered... 

"THE MICE-CHAIRMAN (SHRI PA-WAN 
KUMAR BANSAL): Clarifications please. 

DR. G. VIJAYA MOHAN REDDY: We 
have surrendered to the pressures of the multi-
nationals and what has been the result? There 
was the Bhopal tragedy. Even now, things are 
not settled. Even though we have said that we 
have got all these Acts, issues have not been 
settled. Take, for example, pollution by 
manufacturers of cement. Pollution by 
manufacturers of paper. They leave the 
effluents and other waste. These things destroy 
the environment. It makes living difficult even 
in the case of fish which slowly die. The 
environment gets so much polluted that it 
becomes difficult even to take up afforestation 
programmes. Therefore, this is a huge 
problem. I appreciate the fact that the hon. 
Minister has set out the national objectives and 
the need for people's participation in this 
programme. 

Let the Government of India consider it as a 
most important problem and help the States to 
surmount the difficulties and not to interfere 
on certain occasion* when the industrialists 
will have to be put in order. In this way only 
the Acts can be successfully  implemented. 

SHRI MOSTAFA BIN QUASEM (West 
Bengal); Mr. Vice-Chairman, Sir, there is no 
denying the fact that protection of environment 
of the country continues to be a serious 
problem and, as a step iforward, the Central 
Government came out with this piece of 
legislation, the Environment (Protection) Act, 
1986. What occurs to me is that the provisions 
of this Act one ought to be implemented by the 
State Governments and their agencies. May I 
know, what specific machinery has been 
evolved by the Government of India in 
monitoring the implementation aspect of this 
Act by the State Government and its agencies? 
Secondly, as you are aware, certain State 
Govern, ments, on their own initiative, are also 
enacting laws for protecting environment. May 
I know what arrangement has been made to 
ensure coordination between the State 
Governments and the Government of India in 
this sphere? Thirdly the Environment 
Protection Act solely relates to hazards for 
human beings. It has nothing to do with 
protection of other species and nature. May I 
know whether he is contemplating to bring 
forward a suitable amendment to the present 
Act so as to cover other species and nature? 
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SHRI B. SATYANARAYAN REDDY: 
(Andhra Pradesh); Mr. Vice-Chairman, Sir, I 
would like to know from the Minister why he 
has taken so much of time to make this 
statement in this House. Aftex Stockholm, you 
have tak?n 14 years to pass the legislation in 
Parliament and after passing this law, you have 
come to this House, now, to make a statement 
about implementation of that law. I do not think 
you are sincere about implementing the law. I 
would like to inform the Minister that the whole 
country has been polluted. All being cities—
Bombay, Madras, Calcutta or Delhi—have been 
polluted. Not only the cities, every street, every 
home has been polluted, every river has ■ been 
polluted. So this is a very important issue and 
yet you have taken so much of time to make a 
statement about implementing this law. I would 
like to know from the Minister whether you are 
sincere about implementing the law that has 
been passed by this House. 
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SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Mr. Vice-Chairman, 
Sir, I am thankful to you. Environment is a 
factor for human survival and the entire 
biological life depends upon the environment. 
The honourable Minister has selected a very 
good occasion to adopt this rule from today. 
Shrimati Indira Gandhi was very fond of the 
environment and nature and I think this is a 
really proud thing being done in the memory 
0f Madam Gandhi. Now I would like  to  seek 
some clarifications. 

I would like to ask tbe honourable Mini-
ister whether this Act is going to be applied to 
new and  upcoming industries or old 
industries. That should be clarified. Because, 
in Bombay, on the Bombay-Agra road Kurla 
and Chembur are there and Chembur has 
become a gas chamber. It is totally polluted 
and the life period of "whatever human life is 
existing there is also reduced. That is the 
situation. In big cities like Bombay, Calcutta 
and Madras there are slum areas there and 
there are factories also which do not observe 
any environmental rules. So, what action are 
you going to take against them? Also, what 
steps are you going to take to protect 
biological life and implement an effective 
afforestation plan in India? 

Just as my honourable friend has pointed 
out—I will add one more thing—ftue to use 
of insecticides and poisonous chemicals, 
worms and other important insects are getting 
totally destroyed. 

THE VICE-CHAIRMAN (SHRI PA-WAN 
KUMAR BANSAL); They want to destroy 
insects. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: This is very much connected with it. 
Will the Department of Environment issue 
directives to the Department of Agriculture to 
use the biological method of controlling 
insects, pests and so on? I, Want  these  
clarifications. 
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